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The Applicant, claiming to be a retired emplovee
of the Railways, has filed this Original Application under
Section 19 of the Administrztive Tribunals Act, 1985,
braying therein fo;zéirection to Respondents for payvment
cf pension.

2. It appears that the Applicant, without exhausting
the remedies before the auvthorities/without filing any

representation seeking redressal of his grievances, has

st reightaway invoked the jurisdiction of this Trikunal.
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This Bench consistently has been taking the view $n
earlier occasions that mere existence of grievances/right
is not enough to rush to the Court of Law for redressal

of grievances. If Buch grievances are entertained in this
Tribuwnal, then & Govt. servantsin each and every matter
may approach the Trikbunal; even if the same is redressible
by theif avthorities had it been pointed out to them;

9 . Because to err is human.

e In the aforesaid premises, while we are not
inclined to entértain this O.A. being prematvuvre, the
learned counsel for the Applicant has souvght permission
for withdrawal of this O.A. with likerty to seek redressal
of his grievances before the Respondents by filing a

representation giving details .
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contd.... Order No,l, pated 10-10-20C2.

4. In the aboOve view of the matter,this COriginal
Application is dismissed as withdrawn,at the admission stage,
by civing liberty tc the Applicant to filezkeyresentation
before the respondents within a period of fifteen days hence
and, in the event such a representation is filed, the
Respondents would do well in giving due consideration to
the grievances of the Applicant within a pericd of three

months therefrom,

Se send copies ©of this oxderdalongwith ccpies

of the Original Application)to the Respondents and free
copies Of this order be given to the learned Counsel for

the Applicant and shri p,N,Mishra,Learned standing Counsel
for the rRailways; on whom a copy of this Original Application

has been seived,
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